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1, the Chairman of the Committee on Private Members' Bills and Resohitions,
having been authorised by the Committee to preseat the Report on their behalf,
preseat this Fifth Report.

2. The Committec met on 10 March, 1992 for classification and allocation of
time for discussion of Bills (vide Appendix) wader clauses (b) and (c) of Rulke
294(1) of the Rules of Procedure.

Classification and aliocation of time 10 Bills

3. The Committee comsidered classification and allocation of time to twenty-
four Bills specificd in Appendix.

4. After considering all aspects of the Bills, the Committoe rocommend that
the following Bills be placed in category ‘A’:—

(1) The Compulsory Voting Bill, 1992 by Shri R. Surender Reddy.

(2) The Payment of Gratuity (Amendment) Bill, 1991 (Amendment of
section 1. erc.) by Shri Sharad Dighe.

(3) The Payment of Bonus (Amendment) Bill, 1991 (Amendment of section
1. etc.) by Shri Sharad Dighe.

(4) The Constitution (Amendment) Bill. 1991 (Amendmenr of Eighth
Schedule) by Shri Sharad Dighe.

(5) The Constitution (Scheduled Castes) Orders (Amendment) Bill, 1991 by
Shri Rajnath Sonkar Shastri.

(6) The Constitution (Amcndment) Bill. 1992 (Amendment of Eighth
Schedule) by Shri Y. Yaima Singh.

(7) The Code of Civil Procedure (Amendment) Bill, 1992 (Amendment of
section 51, etc.) by Shri P.P. Kaliaperumal.

(8) The Indian Citizens Abroad (Voting Right at Elcctions) Bill. 1992 by
Shri E. Ahamed.

(9) Thc Constitution (Amendment) Bill, 1992 (Amendment of article 348)
by Shri Yashwantrao Patil.

(10) The Constitution (Amcendment) Bill, 1992 (Amendment of article 16) by

Shri P.P. Kaliapcrumal.

(11) The .Unorgansed Labour Weclfare Fund Bill, 1992 by Shn R.
Jeevarathinam.

(12) The Rechabilitaton of Dependents of Victims of Naxalitc Acts of
Terronism Bill, 1992 by Shri Bandaru Dsttatraya.

(13) The Constitution (Scheduled Castes) Orders (Amendment) Bill, 1992 by
Shri George Fermandes.

(14) The Constitution (Scheduled Tribes) Order (Amendment) Bill, 1992
(Insertion of new para 2A) by Shni Lalit Orson.

(15) The Constitution (Amendment) Bill, 1992 (Omission of articie 44, erc.)
by Shri Bhagwan Shaskar Rawat.

(16) The Constitution (Scheduled Tribes) (Uttar Pradesh) Order (Amend-
meat) Bill, 1992 (Amendmenit of the Schedule) by Shri Bhagwan Shankar
Rawat.

(17) The Comstitution (Amendment) Bill, 1992 (Amendmen! of article 174)
by Shri Mohaa Singh.
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(18) The Constitution (Amendment) Bill, 1992 (Amendment of article 311)
by Shri Chitta Basu.

(19) The Family Planning Bill, 1992 by Shrimati Basava Rajcswari.

(20) The Protcction of Civil Rights (Amendment) Bill, 1992 (Amendment of
section 2, etc.) by Shri Mohan Singh.

(21) The Constitution (Amecndment) Bill, 1992 (Amendment of Eighth
Schedule) by Shrimati Dil Kumari Bhandari.

The Committee further recommend that all the remaining 3 Bills be placed in
category ‘B’. The Committec recommend allocation of time for cach of the Bills
as shown in column 5 of the Appendix.

Recommendations

5. The Committec recommend that the classification and allocation of time to
Bills by the Committce, as shown in the Appendix, bc agreed to by the Housc.

NEW DELHI; S. MALLIKARJUNAIAH,
March 10, 1992 ) . Chairman,
Phalguna 20, 1913 (Saka) Commitiee on Private Members

Bills and Resolutions.



APPENDIX

SI. Name of the Bill and member-in-charge Bl Na. Cane- Time
No. pory Tooom-
recom- meaded
meaded

1 2 3 4 S

1. The Compulsory Voting Bill, 1992 by Shri R. Sureader 3 of 1992 A 2 hours
Reddy.

2. The Payment of Gratuity (Amendment) Bill, 1991 199 of 1991 A 2 bours
(Amendment of section |, ex.) by Shri Sharad Dighe.

3. The Payment of Bomus (Ameadment) Bill. 1991 194 of 199 A 2 hours
(A wendment of section 1, exc.) by Shri Sharad Dighe.

4.  The Constitution (Amendment) Bill, 1991 (Amendmeent 196 of 1991 A 2 hours
of Eighth Schedule) by Shri Sharad Dighe.

S. The Coastitution (Scheduled Castes) Orders (Amend- 206 of 1991 A 2 hours
ment) Bill, 1991 by Shri Rajaath Somkar Shastri.

6. The Constitution (Amendment) Bill, 1992 (Amendment 9 of 1992 A 2 houns
of Eighth Schedule) by Shri Y. Yaima Singh.

7.  The Code of Civil Procedure (Amendment) Bill, 1992 S of 1992 A 2 howrs
(Amendment of seciom 5], exc.) by Shn P.P.
Kaliaperumal.

8.  The Indian Citizens Abroad (Voting Right at Elections) 12 of 1992 A 2 howrs
Bill, 1992 by Shri E. Ahamed.

9. The High Court of Madhya Pradesh (Establishmvent of a 10 of 1992 B- 2 houns
permaneat Bench a: Bhopal) Bill, 1992 by Dr. Laxmi-
narsin Pandey.

10. The Constitution (Amendment) Bill, 1992 (Amendment 17 of 1992 A 2 howrs
of article 348) by Shri Yashwantrao Patil.

11 The Constitution (Amendment) Bill, 1992 (Amendmen 11 of 1992 A 2 houns
of article 16) by Shri P.P. Kalisperumal.

12.  The Unorganised Labour Weifare Fund Bill, 1992 by 16 of 1992 A 2 hours
Shri R. Jeevarathinam.

13.  The High Court of Andhra Pradesh (Establishment of & 7 of 1992 B. 2 hous
permanent Bench at  Vijayswada) Bill, 1992 by
Shri Bandaru Dattatraya.

14.  The Rehabilitation of Dependents of Victims of Naxalite 19 of 1992 A 2 hours
Acts of Terrorism Bill, 1992 by Shri Bandaru Dattatraya.

15. The Borrowing (Fixation of Limit) Bill, 1992 by | of 1992 v 2 houn
Shri Chitta Basu.

16. The Constitution (Scheduled Castes) Ovders (Amend- 13 of 1992 A 2 hours
ment) Bill, 1992 by Shri George Fermandes.

17. The Constitution (Scheduled Tribes) Order (Amend- 8 of 1992 2 boun
ment) Bill, 1992 (Insersion of new pars 2A) by Shri Lalis
Orsoa.

18. The Constitution (Amendment) Bill, 1992 (Omission of 23 of 1992 A 2 howns
articie 44, exc.) by Shri Bhagwaa Shasker Rawat.

19. The Comstitution (Scheduled Tribes) (Uttar Pradesh) ¢ of 1992 A 2 hours
Ovder (Amendment) Bill, 1992 (Amendment of the
Schedule) by Shri Bhagwaa Shaskar Rawat

2. Counstitution (Ameadment) Bill, 1992 (Amendvens 21 of 1992 A 2 howrs
of arsicle 174) by Shri Mohaa Siagh.

2.  The Coastitution (Amendment) Bill, 1992 (Amendment 20 of 1992 A 2 howrs
of article 311) by Shei Chista Bass. ,

2. The Family Plasning Bll, 1992 by Shrimati Bassva 24 of 1992 A 2 howrs

B mmmucmlm(m)umsdm A 2 houns
(Amendment of section 2, esc.) by Shei Mohaa Singh.

M.  The Coastitation (Amendment) Bill, M(Mtdm A 2 bours

MGIP(PLUMMRND—811LS—11-3-92.





